{15) O A, 683/2001 dated 13.11. 2006
__C.P. 96/2003 -

Shri S.G. Pillai, learned counsel for
the applicant.

2. Shri V.G. Rege, learned counsel for
the respondents

3. °  Learned counsel for the respondents
stated that Writ Petition has been filed
before the Hon'ble High Court and a stay
has been granted in the matter. He also
stated that the matter is pending for final

" hearing before the Hon'ble High Court.

4. In view of this, the case is
adjourned to 20.2.2007. '

(Smt. Rama Das) (Muzaffar Husain)
Member (A) Member (J)
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